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 wet  ae  ह ड  समसता  हँ  सके  कार्य-काल

 में  भी  सरकारी  कामकाज  भादमियों  के  ही

 हांथ  में  रहा  होगा,  देवताझों  के  हाय  में

 नहीं  ।  नहीं  मैं  यहू  क्लेम  कर  सकता  हूं  कि

 शक  भरन  ar  गया  है,  इसलिए  सब  काम

 एजल्ज  के  हाथ  में  प्रा  गया  है।  इसलिए

 आदमियों  पर  जितनी  पाबन्दी  लगाई  जा

 सकती  है,  उसको  लगाने  में  हम  पूरी  तरह  से

 सतक  हैं

 मेरे  दोस्त  ने  कहां  है  कि  ब्रिटेन  में  तीन

 सौ  साल  तक  घपला  हुआ्ना,  तो  वहाँ  कार्पोरिशन

 बना  दिया  गया  मैं  इस  वक्‍ल  उस  बहस  में

 नहीं  जाना  चाहता  हूं,  क्योकि  उसका  हस

 प्रषन  से  सीधा  सम्बन्ध  नहीं  है।  लेकिन  में

 माननीय  सदस्य  को  बताना  चाहता  हैँ  कि

 बहाँ  पर'  पोस्टल  स्विस  को  एक  कार्पोरेशन

 को  देने  के  ये  कारणण  नहीं  थे  ।  यहा  पर  भी

 कार्पोरेशन  बना  देते  से  भले  ही  हम  अश्रपनी

 जिम्मेदारी  किसी  और  को  दे  दे,  लेकिन

 उससे  बतानों  की  दुनिया  खत्म  नहीं  हो

 जायेगी,  फेक  स्टेम्प  वर्गरह  बनाने  वाले  खत्म

 नही  हो  जायेगे  ।  यदि  हम  यह  समभो  कि

 कार्पोरेशन  बनाना  ही  इस  समस्या  का  सम्पूर्रा
 ग्रौर  एकमात्र  इलाज  है,  तो  इस  दिशा  भे

 सोचा  जा  सकता  है।

 ये  ह्टैम्प  बगरह  नासिक  के  छापेसाने  मे

 छपते  हैं।  वह  छाॉपास्थाता  वक्‍स  एण्ड

 हार्उभिंग  मिनिस्ट्री  के  नीचे  काम॑  करता  है।

 जो  कागज  वहू  इस्तेमाल  करता  है,  हम

 उसका  सूल्य  देते  है।  उस  कागज  के  सम्बन्ध

 में  भ्मर  कोई  तथ्य  श्री  पाँड़े  के  पास  है  प्रौर

 बह  चन  शल्यों  को  बबसे  एण्ड  हाउसिंग
 मिनिस्टर  को  दे  दें,  तो  मै  उनका  उपकार

 मामूगा  ।  इससे  उस  मिनिस्ट्री  को

 झपने  विभाग  की  ठीक  करने  मे  सहायता
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 जहां  तक  सी०  बी०  धाई०  का  सम्बन्ध

 है,  हमने  पहले  ही  सी०  do  भाई५  की  केस

 दिया  था,  लेकिन  जब  हमने  देखा  कि  देर  हो
 रही  है,  फही  ऐसा  न  हो  कि  सब  कुछ  तितर-

 बितर  हो  जाये,  तो  हमने  लोकल  पुलिस
 हारा  पकड़वाता  शुरू  कर  दिया।  हमने
 सी०  बी०  झाई०  को  रोका  नहीं  है  |  वे  चाहें
 तो  कर  सकते  हैं  4

 Tam  sorry:  I  made  a  slip.  प्रिथिय  प्रैस

 वर्कस  एण्ड  हाउसिंग  भिनिस्ट्री  के  नहीं,
 फिनास  मिनिस्ट्री  के  कंट्रोल  भे  है  |

 2  27  hrs.

 PAPERS  LAID  ON  THE  TABLE

 TROW  AND  STEEL  (CONIRCL)  AMENDMENT
 ORDER,  972

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN) :  I  beg  to
 jay  on  the  Table  acopy  of  the  Iron  and
 Steel  (Control)  Amendment  Order,  3972
 (Hindi  and  English  versions)  published  in
 Notification  No.  §.  oO.  05(B)in  Gazette
 of  India  dated  the  I6th  March,  1972,  under
 sub  section  (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  1955,  [Placed  in
 library,  See  No  LT-4662/72]

 ENDIAN  EMIGRALION  (AMENDMENT)  RULES
 4972  AND  NOTIFICATION  UNDER

 PASSPORTS  ACT,  967

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  B,  SHANKARANAND);
 Sir,  on  behalf  of  Shri  Surendra  Pal  Singh,
 J  beg  to  lay  on  the  Table~

 a)  A  copy  of  the  Indian  Emigration
 (Amendment)  Rules,  972  (Hindi  and
 Engltsh  versions)  published  in  NodGcation
 No.  G.S.R.  66  (B)  in  Gazette  of  India
 dated  ist  February,  1972,  under  sub-section
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 {Shri  B,  Shankara,  Nabd}
 {3)  of  section  24  of  the  Emigration  Act,
 1922,  [Placed  in  Library.  See  No.  LT-
 1663/72)

 (2)  A  copy  of  Notification  No.  G.  8.  R.
 82.(R)  Gindi  and  English  versions)  publi-
 shed  in  Gazette  of  India  dated  the  7th
 February,  3972,  under  sub-section  (3)  of
 section  24  of  the  Passports  Act,  1967,
 [Placed  ia  Library.  See  No,  LT-664/72]

 72.28  brs.

 MESSAGES  FROM  RAJYA  SABHA

 "
 SECRETARY  :  Sir,  I  have  to  report

 the  following  messages  received  from  the
 Secretary  of  Rajya  Sabha  :—

 (i)  ‘In  accordance  with  the  provisions
 of  rule  MW  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  directed  to
 enclose  a  copy  of  the  Maternity
 Benefit  (Amendment)  Bill,  1972,
 which  has  been  passed  by  the
 Rajya  Sabha  at  its  sitting  held  on
 the  3rd  April,  (972.’

 (i)  ‘In  accordance  with  the  provisions
 of  rule  L}]  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in
 the  Rajya  Sabha,  l  am  directed  to
 enclose  a  copy  of  the  Drugs  and
 Cosmetics  (Amendment)  Bill,  1972,
 which  has  been  passed  by  the
 Rajya  Sabha  at  its  sitting  held  on
 the  3rd  April,  1972.

 (iii)  ू  am  directed  to  inform  the  Lok
 Sabha  that  the  Prevention  of  Food
 Adutteration  (Extension  to  Kohima
 and  Mokokchung  Districts)  Bill,
 1971,  which  was  passed  by  the  Lok
 Sebha  at  sts  sitting  beld  on  the  20th
 December,  197,  has  been  passed
 by  the  Rajya  Sabha  at  sts  sitting
 held  on  the  4th  April,  1972,  क्य
 the  following  amendments  ao

 APAGL  6,  972  Mestages  fromR.S.  88

 Enacting  Formula

 A  That  at  page  |,  line},  Jor  the
 word  “Twenty-second”  the  word
 “Twenty-third”  be  substtrated.

 Clause  J

 2,  That  at  pagel,  line  4,  for  the
 figures  ‘*97t”  the  figures  ‘*I972""
 be  substithied

 Tam,  therefore,  to  return  herewith  the
 said  Bill  in  accordance  with  the  provisions
 of  rule  128  0  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya  Sabha
 with  the  request  that  the  concurrence  of
 the  Lok  Sabha  to  the  said  amendments  be
 communicated  to  this  House  ’

 (av)  ू  am  directed  to  inform  the  Lok
 Sabha  that  the  Departmental
 Inquiries  (Enforcement  of  Atten-
 dance  of  Witnesses  and  Procuction
 of  Documents)  Bill,  1971,  which
 was  passed  by  the  Lok  Sabha  at  its
 sitting  held  on  the  20th  December,
 1971,  has  been  passed  by  the  Rajya
 Sabha  at  :ts  sitting  held  on  the
 4th  April,  1972,  with  the  following
 amendments  :—

 Enacting  Formula

 i  That  at  page  J,  Itne  4,  /ए  the
 words  ‘“‘Twenty-second  Year”
 the  words  ‘Twenty-third  Year”
 be  substituted.

 Clause  i

 2  That  at  page  i,  line  4,  for  the
 figures  “197)"  the  figures  "1972"
 be  substituted

 Clause  7

 l,  That  at  page  4,  lines  Ito  3,  for
 the  words  “Two  successive,  ses-
 sions  and  if,  before  the  expiry  of
 the  session  in  which  it  fs  so  fatd
 or  ths  session  immediately
 following”’  the  words  “Twa  or
 mare  sidcessive  seseions,  arid
 if,  before  the  expiry  ,  of  the


